
Sultana Begum-VS-State of Assam

Misc (Crl) Bail Case No 169 of 2023

(Present: N. Goswami, Addl. Sessions Judge (FfC), Sonitpur, Tezpur.)

ORDER
24-03-2023

This is a petition filed u/s 439 of CrPC with prayer for

an order to release accused Nausad Ali on bail in connection

with Dhekiajuli PS Case No. 5U23 uls 376 of IPC.

The called for case diary has been received.

I have heard the learned Counsel for the accused and

, also the learned Addl PP for the State.

The facts of the case, in briefl are that on

10-03-2023 an FIR was lodged by one Ismile Ali at the

Dhekiajuli PS stating therein that the accused Nausad Ali had

raped his sister Rujina Khatun on the pretext of having love

with her. As a result, the informant's sister became pregnant.

On 09-03-2023 again the accused came to the informant's

house with the ill intention to rape his siste6 when the accused

was caught red handed.

res sterer'l;:' ;;"J :*'ff : "J::::';:]Tilll -:;

L2-03-2023 and since then he has been in custody.

Statement of the victim girl recorded u/s L64 of CrP.C

reveals that the victim girl had a relation with the accused and

she voluntarily went out to meet the accused when she was

being called by the accused over phone. Thereafter, the accrued

came to her room several times and had sexual intercourse

with her. As a result thereofl the girl became pregnant. Her

statement reveals that she is aged about 25 years. It is

unfathomable that the victim, being a major girl, was oblivious



of the consequences of her deeds with the accused. Without

her co-operation, it would have been difficult for the accused to

meet her in her room. Though the victim girl stayed with her

brother in the same house, she never informed her brother

about the incident before the accused was caught red handed'

Hence, it appears prima facie with the victim had a voluntary

physical relation with the accused.

The case diary also reveals that the statement of all

the vital witnesses have been recorded so far. Investigation has

sufficiently progressed.

considering these aspects of the matter, accused

Nausad Ali is allowed to go on bail of Rs.30,000/- with one

surety of like amount to the satisfaction of the learned Eleka

Magistrate subject to the conditions that :

1. The accused shall co-operate with the

investigation, &

2. The accused shall not offer any threat, promise or

inducement to any person acquainted with the

' facts of this case in order to dissuade him from

disclosing those facts before the court or: police.

Inform accordinglY.

Return the case diary in sealed cover. '
With this order, this Misc. (Crl.) case stands disposed

Addl. s.rrio#dse (Fl-C),
of.

Sonitpur, TezPur


